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(Under 
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To be admitted to the File. 
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CORAII : (1) Hon' blo Mr. P.H. Trivedi ( Vice Chairaan ) 

(2) Hon' bie 'Mr . P.M. Joshi ( Judicial Member ) 

Learned advocate Mr. Xavier for the applicant is present. 

Mr. S.C. Acharya apppars for Mr. R.M. Vim. Mr. Vin has no 

so far riled the reply to the application. Mr. Pcharya 

seeks time by filing a note of Mr. R. M Vfin. The case is 

therefore adjourned to 9th September 106 • In any manner 

the respondent should file the reply hefore that date. 

2 i-P-66. 
The caso is therefore adjourned for further directions. 

(P.H.Triveri ) 
Vice Chairman 
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CORPJ 	: 	HON'DLE hR. P.H. TRI\JEDI 	00 VICE LHAIRMRN 

HON'BLE hR. P.M. DOSHI 	.. JU0ICIL IIEMUER. 

The learned advocate For the respondent files reply and 

refers to para 5 thereof and stated that this matter is 

connected with a case which is fixed for hearing today nd 

another case which is with the Civil judge Court of Bhavnagar. 

It will be convenient to take up all the three matters on 

the same day. The case is accordingly adjourned to 7th 

October 186 with directions that the records from the Court 

of Civil nudge Bhavnagar be transferred. In the meantime the 

Registry to take necessary action. 

'-S 

(P.H. TRIVEDI) 
VICE CHAIRMAi 

uiiiL h PER 



O.A./18/86 

CORAM : HON'BLE NP. F .H • TRIVEDI .. VICE CPA IP?AN 

H011'BLE NP. P. N. JOSHI .. JUDICIAL 	NB'R 

7.10. '86 

The learned advocate for the applicant informs that 

nnaloqous case RCS/520/85 pending in the Court of 

Civil Judae, (S.D.) Bhavnaciar has come up in MA/82/86 

and B & P has been called for. This case also may be 

taken up on 11th November, '86 when the  P & P in MA/ 

82/86 received. Registry to place this order in RCS/ 

520/85 when received. 

(P.i-i. Tr?IvEDI) 
V.C. 

(P.r'. 
J.N. 

8/lOpm; 



C.A. No.18Z86 

COrAM: Hon'ble Mr. Bjrba].nath : Administrative Member 
Hon'bi.e Mr P.N.Joshi 	: itudicial Merrber. 

r4hiiAdv.för thäppiicnt 

7 	
Mr fl. M.Vin 	: Adv. for the respondent 

The learned advocated for the applicants are not present. 
However, Mr i. M.Vin advocate for the respondent is 
present. It is stated that regular suit No. 520/85 
wii-ch now stands transferred to Tribunal. 

Jnce all the zxmLvx three cases, i.e. TA/871/86, 

Oh/72/86 and OA/18/86 are required to be heard together. 

It is stated at the Ear that all the matters are not.,/ 
ready for hearing. All the three cases are therefore 
adjourned to 4th December 1986 for final 	hearing. 

(Birbalnath) 	 (P.1i. Jhj.) 
Administrative Member 	 Judicial Member. 



O.A.No. 18/86 

CORAM: HON'ELE MR. P.H.TRIVEDI ; VICE CHAIRMAN 

HON'BLE MR. P.M.JOSHI : JUDICIAL MEMBER. 

L12/198  

Learned advocate Mr.R.M.Viri for the respondent 

appears a and requests for time. Request is 

allowed. The case is adjourned to 8th January'87 

for hearing. 

I
(p.H.Trivedi) 
Vice Chairman 

(psi.Jj 
Judicial ember. 

*TR/er, 



CCAi.i 	HCN'LE 112. P.H. Trvi1L)I 
	ViCE CHAI2IAi\ 

HCN' BLE 112. P. is:. 	 . . JUDICIAL IEI•J3E1 

1987 

Iarned advocate ir. Badheka presents the 
written argiz,,,.entis of the learned advocate ir. ihayan 
for Ir. Xv±er. Learned advocate ir. Vjn for the 
respondents states that the order dated 24.1fl. '86 
annexed ith the written arguments taken on records 
shows that the a:1plicant is absorbed as regular 
Pharirtacist end this has subseciuently made his grievance. 
So far as the fixation of the sEniority is concerned, 

las raised in his written erment, this would be 
governed by the normal rules, accordiry to which 
the regular appointment intersee is determined and 
the ap.plint is at liberty to aserta.in  if he has 
any cause survives. With this observation this case 
is disposed of. 

(P.11. T2IVEDI) 
V. C. 

r4gvv  
(p.. JCEf_____? 
J.i. 


